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REGISTERED 

    BIHAR STATE POLLUTION CONTROL BOARD 
Parivesh Bhawan 

Phone-0612-2261250/2262265, Fax-0612-2261050 
E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar.gov.in 

 
Paper: P/Legal 01-155/2024     Patna, dated:- 

From, 
 Neeraj Narayan,  
           Member-Secretary.                                        Most Urgent Hon'ble NGT Matter 
To, 
 

Managing Director, Bihar State Pool Construction Corporation Limited, 7.   
Sardar Patel Marg, Patna, Bihar-800015 

 
E-mail- md@brpnn.co.in 
 
Subject: Regarding compliance of the order dated 17.02.2025 passed in the 
case of O.A. No.- 149/2024/EZ, Hemant Kumar V/S The State of Bihar & Ors., 
filed in the Hon'ble National Green Tribunal, Principal Bench, Delhi. (Copy 
enclosed) 
 
Context: Case of threat to dolphin life due to damage to the under construction 
bridge on river Ganga at Aguani Ghat in Sultanganj of Bhagalpur district. 
 
Sir, 
 
Regarding the above mentioned subject matter, it is to be informed that during 
the hearing of the case on 17.02.2025 by the Hon'ble National Green Tribunal, 
Eastern Railway, Kolkata, the affidavit and inspection report filed by the 
District Magistrate, Bhagalpur were observed and it was found that the 
inspection report does not mention the removal of debris of the damaged bridge 
and the quantity of the debris. 
 
The Hon'ble Tribunal has directed the Bihar State Pollution Control Board to 
file an Action Taken Report within four weeks after getting information about 
the action taken by the Engineering Department of Bihar State Pool 
Construction Corporation Limited regarding the removal of the debris of the 
damaged bridge and the quantity of the debris. 
 
Therefore you are requested to provide the above relevant information as early 
as possible. 
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The relevant matter is listed for hearing before the Hon'ble Tribunal on 
02.05.2025. 
 
Will give it top priority. 
 
Annexure: As is. 
 

 
 
 
                                                                            Sd/- 
                                                                       (Neeraj Narayan)  
                                                                       Member-Secretary  
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Item No.09

Hemant Kumar

State of Bihar & Ors.

BEFORE THE NATIONAT GREEN TRIBUNAL
EASTERN zoNE BENCH, KOLI(ATA

(THROUGH PHYSICAL HEARING WITH HYBRID MODEI

original Application No .l4g I zo24 /EZ
(Earlier O.A. No.3 1 B / 2A24 lpB)

Court No. 1

Applicant(s)

Respondent(s)

1

2

Versus

Date of hearing: 17.O2.ZO2S

CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) : Mr. Hemant Kumar, in person (in virtuar Mode)

For Respondent(s): Ms. Amrita pand.ey, Adv. for R-1 (in virtual Mode),
Mr. Surendra Kumar, Adv. for R-2, 4 & 6,
Mr. Ashok Prasad, Adv. for R-3 & 7,
Mr. D. N, Ray, Sr. Adv. a/w
Mr. Sourav Haldar, Adv. for R-S (in Virtual Mode)

ORDER

Mr' Hemant Kumar, the Applicant is present in person (in virtual

Mode).

Affidavit dated 02.01.2025 has been fired on beharf of the

Respondent No.2, District Magistrate, Bhagalpur; the same is taken

on record. Along with this affidavit, an Inspection Report of a fierd

visit carried out on 11.12.2024 has been filed wherein it is stated

that there is no short-term impact of und.er construction bridge

collapse on the dolphin population. The question is not only with

regard to threat to the dolphin but also with regard to the removal

of the debris which has admittedly fallen into the river as a result of

collapse of a bridge. The Inspection Report is absorutely silent with

regard to removal of debris or even quantification of the amount of

debris that has gone into the river. The quantification of amount of

debris is not difficult and the pollution control Board and the state

1

{tf"
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Government can always obtain Report from the Engineering

Department of Bihar State Bridge Corporation.

The Inspection Report further mentions that the survey conducted

by the wildlife Institute of India (wII) after the collapse of the

under-construction bridge observed dolphin sightings within 200-

500 meters of the collapse site during July 2024. It is also

mentioned that although their presence indicates some resilience,

but their behavior and movement patterns may have been affected

by the debris and construction activities.

The Bihar state Pollution control Board is therefore directed to fi1e

Action Taken Report in this regard within four weeks.

Llst on 02.06.2025.

B. Amit Sthalekar, JM

Dr. Arun Kumar Verma, EM

5

F''ebruary L7 , 2025,
Original Application No. 1 49 l2024lEZ
(Earlier O.A. No.3 t8 12A24 /pB)
SKB

2

4.

1

.P;
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              Bihar State Bridge Construction Corporation Ltd. 

                                            7. Sardar Patel Marg Patna 15 

                                             CIN-U45201BR1975SGC001208 

 

 

Doc. No-BRPNNL/HQA/...891(30)  dated-27/03/2025  

 

To, 

                    Mr. Neeraj Narayan, IFS. 

                   Member Secretary, 

                   Bihar State Pollution Control Board,  

                   Parivesh Bhawan, N.S.B.-2. 

                   Patliputra Industrial Area, Post- Sadakat Ashram, Patliputra, Patna-800010 | 

 

Subject:- Regarding compliance of the order dated 17.02.2025 passed in the case of O.A. No. 
149/2024/EZ, Hemant Kumar Vis The State of Bihar & Ors., filed in the Hon'ble National Green 
Tribunal, Principal Bench, Delhi. 

               Context:-Your letter no.-P/Legal 01.155/2024 186, Patna, dated-04.03.2025 

 

Sir, 

Regarding the relevant letter on the above mentioned subject, it is to be said that the 
Action Taken Report regarding removal of debris of Sultanganj-Agwani bridge by Bihar State 
Pollution Control Board is being sent for further action by attaching it with this letter. 

              As per above. 

 

382   

2/04/2025                                                                                                                   
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    Believing 

   Sd/- 

                                                                                                                                     26/3/2025 

Managing Director 

                                                                                                                                    BIPUNL, Patna 
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